Motion under KARTIKA 24,

3021

(5) A copy of Notification S.R.O.
No. 354/66, published in Kerala Gaz-
ette dated the 20th September, 1988,
making certain amendment to the
Kerala Land Development Schemes
Rules, 1964, under sub-section (2)
of section 33 of the Kerala Land De-
velopment Act, 1964, read with clause
(c) (iv) of the Proclamation dated
the 24th March, 1965, issued by the
Vice-President, discharging the func-
tions of the President, in relation to
the State of Kerala, [Placed in Lib-
rary. See No. LT-7311/66].

Shri Harl Vishon Kamath (Hoshan-
gabad): On a point of clarification
of this item. 1 am glad, this conven-
tion has been established that a state-
ment showing reasons for delay Is
also laid on the Table, but in confor-
mity with the salutary directive you
have given in connection with other
statements, a copy of the statement
may be made available in the Notlce
Office so that we can go through it
and see whether it is satisfactory or
not and rnise questions on it; other-
wise, it will become stale by the time
we get it tomorrow.

1210 hrs.
FUBLIC ACCOUNTS COMMITTEE
(SxTIETE REPORT)

Shri Morarka: Sir, I beg to present
the Sixtieth Report of the Public Ac-
counts Committee on Para 57 of Audit
Report (Civil), 1986—Excess payment
and avoidable expenditure relating to
the Ministry of Home Affairs,

12,10-1/4 hrs,

MOTION UNDER RULE 109 RE
DEBATE ON REPRESENTATION OF
PEOPLE (AMENDMENT) BILL AND
CONSTITUTION  (TWENTY-FIRST
AMENDMENT) BILL

Th Minister of Parllamentary
Affairs and Communications (Shri
Satya Narayan Sinba): Sir, I beg
to move:

1888 (SAKA) Rule 109 3022

“That the debate on the Con-
stitution (Twenty-first Amend-
ment) Bill, 1966, and the Repre-
sentation of the People (Amend-
ment) Bill, 1966, be adjourned.”

Mr. Speaker: It is being opposed.
Does he want to give any reasons tor
it,

&t T qrvestt (faome) : wgt
I eqfir F37 F1 g0 16§
8hri Satya Narayan Sinha: The only
reason which I have told yoy and

which, T am told, my colleague, Shri
Rao, has discussed with some of the

Shri Harl Vishnu Kamath (Hosh-
angabad): Mentioned, not discussed

Shri Satya Narayan Sinha: I stand
corrected. Most of our Members from
UP and Bihar, because there were
three days’ holidays, have gone to
their constituencies. You know the
situation there.... (Interruption).

! gON W gy (3[E)
w7 GTHT §0 WIS F qATH FT A W
QY gt AEy g 7
Shri Satya Narayan Sinha: They
are drought affected areas. Every-
body says that the sltuation in eastern
UP and Bihar is terrible.

=it g fewdr (HX) : HFE 99
g e st @ g ?

st amft (fgare) @ agt 9T @
GTHTT FAT-H1T & gIATT 921 ¢ @I
2

&t fere are= (ater) @ oww A
QT T T

weae wET g algar |if,
oife mifs §
Shri Satya Narayan Sinha: My

hon. friend, Shri Madhu Limaye,
asked me what we are doing. Both



3023 Motion under

[Shri Satya Narayan Sinha]
of us are doing nothing, Because they
h!we already gone, Shri Madhu
Limaye should also have been there...
(Interruption)

=1 /Y fand : o7 g a T, A E
T @ FIA & (oG A5, 4 € 772 wR
¥ fow adf s

=Y aeg Arevaw oy : qraT e
T 7T A W, ¥fET agdatada
®IT WY AEE &Y W

I am just asking for a few days time.
We have to put through this amend-
ment, because without it we cannot
hold the elections, in both the Houses.
I hope, by four or five days time a
large number of friends, who have
gone to UP and Bihar, will be back
here. It is not very material either
if we take it up five days later, If it
causes inconvenience to some hon.
Members opposit because of their
certain programmes, I am very sorry
for it,

Y e W gAY . AT At i

T ?

=t vy fomd : wewer W@, ag
ot ST Adhr w1 A ¥ @ 2 9w
T & gz w3 fady T IR g
iU fr gu% <) /i 8 T a9 &7
g @t &1 w17 Fre & fs ag g
AT qg ¥R a9 §39T q4Y HIK
arerras &Y (T & 5 sl ¥ afeada
FTH am fodaw @t & w9 § afe
W ¥ fAU ol HEwE aguy geA o
TEAT F1ET g5 TAH FT FTH I5 T F
Y mwar & 1 fradt are ot e ot A
g1, weast ngRy fF 97T 1 g
¥ W39 ¥ 9 99 ¥ 91 afoaw w1
afcada g g1 9w 9 oY @17 ggt
HAEH gAT A war 4 qew 6 S
TR HTART § AT Tol ¢ WIC WA WY
g 7y feafa 2a¥ &, o) grem 2y §
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fr tg dfur % afeda v amen
fogas g #@ & fau  wmaws
HE. @A F oAl oo
EFTAY §IHTT AT wAvTar facge @
g AR iy grw s fadim g
FT wgY § 1 %@ A1 fasgw oo
Y Y =fgy | 77 ) g faer B TR
g0 & &, 78 Y gaw afcadq 1 w@
TT St guAT dfayr &, gTAT FA R
I F WA T AW 7 |

Shri H. N, Mukerjee (Calcutta
Central): I think, it ig rather a seri-
ous matter which my friend the Min-
ister of Parliamentary Affairs has
suggested. He had even initially in-
tended to move it without a speech
because he considers that this matter
would just be put over the House as
it were, 1 do not understand why
this Government takes such a frivol-
ous attitude in regard to parliamentary
business. I know and the country
realises that as far as its character
as the executive Government is con-
cerned, it has covered itself with ig-
nominy, in a manner which the coun-
try will not easily forget or forgive.
Even in arranging the business of the
House, this Government shows such
infinite ineptitude that something
really ought to be done about it.. But
Parliament ag such has a certain en-
tity of its own and when this kind
of thing is sought to be done, then
something ought to be done. Why is
it that we are told too often by the
Minister of Parliamentary Affairs that
they cannot sit beyond a particular
date, that they have a very tight
programme, that all of us, on this
side, ask for the discussion of one
thing or the other or we want to eat
into the time which the country is
paying for at a certain rate? We are
too often told about these things. But
in regard to a very simple thing they
come and say, we have to postpone
it and the only rcason they suggest is
that many of their colleagues in this
House have gone to Bihar and Uttar
Pradesh—God bless them; they have
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done a right thing—to see with their
own eyes as to what exactly is hap-
pening in that part of the country.
I do not understand why the business
of the House is sought to be held up
because some people have gone to
their constituencies, Too many cooks
spoil the dinner—there is no dinner
cooking in that part of the country—
and yet these people have gone to
that area only in order to give an
excuse to this Government—heaven
knows for what reason.

I want to put it that it is a wery
serious proposition. When particu-
larly a matter relative to a Constitu-
tional amendment is put on the
agenda, when a matter relative to the
Representation of the People is being
discussed, Government should ap-
proach the subject a great deal more
seriously and, therefore, there is no
reason why we cannot proceed with
this business, It is Government’s fault
that they cannot mobilise sufficient
support from the point of view of
the requirement of a Constitutional
amendment and I feel—I am sure the
country will agree with me—that in
regard to execution and so also in re-
gard lo legislation, this Government
is a monument of ineptitude and from
that point of view, this motion should
not be accepted by the House.

Shri U. M. Trivedi (Mandsaur): Sir,
the motion moved by the Minister of
Parliamentary Affairs appears to be
ridiculous because he himself had
moved a motion that this business will
not be taken up on Monday but will
be taken up on Tuesday, Just be-
cause his friends and his colleagues
are out somewhere in Uttar Pradesh
and Bihar—we had also to go to our
constituencies and go to our houses
and had to run to come back here;
we were also observing some neces-
cary festivals—this is being postpon-
ed.

The point to be considered is this.
Does the Constitution provide that
there would be voting on a bill only
when the majority is there? Is that
the provision? The provision is that

Motion under  KARTIKA 24, 1888 (SAKA)

. we will put it to the vote,

Rule 109 3026
the bill will be considered and accord-
ing to that provision, when the bill
comes up for consideration, there can-
not be any adjournment for the sake
of taking votes. If that constitutional
position is there, I say that it is high-
ly disgraceful for the Government to
ask that let the majority collect here,
let there be a gallery first and then
I do not
know whether any House will agree
to a proposition of this type. I say
that this motion is neither a legal
motion nor a morally correct one, nor
a constitutional one. I would, there-
fore, suggest that thiz motion, if we
are all in our proper senses, must be
thrown out,

Shri Harl Vishnu Kamath: Sir, the
motion before the House is not an in-
nocuous one as the Minister of Par-
liamentary Affairs and the Leader of
the House has sought to make it out
to be but a very serious matter in all
conscience. I am constrained to say
that the Congress Parliamentary Party
is fast becoming a helpless victim of
vacillation and indecision . . .

Shri Hanumanthaiya
City): No, no

Shri Harl Vishou Kamath: You
may say, “No, no” but I say, “yes,
yes,”.

(Bangalore

If the reports are correct, one of
the Cabinet Ministers in Calcutta said
yesterday that they have made a mess
of the country’s affairs and that they
are responsible for the country’s mess,
But now it appears that they are mak-
ing a mess of Parliament also. They
evoke indignation, no doubt, bul some-
times they evoke more pity than
anger. 1 would invite your attention
to the fact that in this process, they
show scant regard for you also. It is
highly objectionable, if not heinous,
it not pernicious

Sir, I would like to read out, by
your leave, what happened in the
House on Thursday last when this
matter was discussed. My hon. friend,
Shri H, C. Mathur, raised this matter.
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Mr. Speaker: He should be grief.

Shri Harl Vishnu Eamath: [ want
to read this because the way they
have gone about the business is whol-
ly unparliamentary and it should be
objected to seriously. The record
says:

“Shri Harish Chandra Mathur:
May we know when voting is to
take place so that we can be pre-
sent?

Mr. Speaker: If this is accept-
ed, voting can take place on Mon-
day morning.”

Then, Shri Jaganatha Rao—he is hid-
ing behind the Minister of Parliamen-
tary Affairs . . . (Interruption)—
said:

“Shri Jaganatha Rao:  There
are three holidays intervening
with Diwali . . .

—he perhaps meant between now and
Diwali; that is a minor point . ..
(Interruption) 1 just mentioned it in
passing . . . (Interruption),

Mr, Speaker: He should be brief,

Shri Hari Vishnu Kamath: The
House is taking keen interest in that.
How can I help? He went on to say:

“Many Members may not be
back here on Monday. So I would
request you to postpone the voting
to Tuesday.”

You said ‘Monday’ and he requested
you to postpone it to Tuesday and
you—you were accommodating them;
not merely they but the House also—
said:

“If that is the desire of the
House, 1 have no objection. Then,
we can take up some other busi-
ness on Monday and have it on
Tuesday.”

Then, I said, in all humility, .
(Interruption)

Shri Hem Barus (Gauhati): That

is always done.
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Shri Harl Vishopu Eamath: but in
all earnestness;

“This is a bad precedent.”
I objected to that.

I said that the Government must have
its business properly arranged. Then
you were good enough to say that the
Members may be going on three days’
You also recog-
nised their desire.

Mr. Speaker: Yes.

Shri Harl Vishnu Kamath: So, you
said, we will have it on Tuesday and
some other business on Monday.
Again you repeated it.

Mr. Speaker: Yes; I remember I
have.

Shri Harl Vishnu Eamath: This i
a serious matter. I do not know why
you seem to take it so lightly.

Mr. Speaker: I am not taking it
lightly.

Shri Hari Vishno EKamath: 1 am
reading from the script. Then it was
my friend, Mr. Bibhuti Misra, who
raised the point that it would be diffi-
cult for them to come back within
such a short time. But the final deci-
sion of Mr. Speaker—that is how it
ends—is:

“Now it would be on Tuesday,”

For the third time you said that it
would be on Tuesday and there the
matter ended. Nobody objected, no-
body said anything after that. Nei-
ther the Minister of Parliamentary
Affairs, the Leader, nor his Deputy,
nor the Prime Minister—I do not know
whether she was here at that time—
suggested any change in the ,pro-
gramme., Now what have they come

. before this House for?

We do mnot dispute the members'
right to be out in their constituencies
to meet the people, but, Sir, is the
business of the House, is the business
of Parliament, to be tailored to suit
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the needs of some members of the
Congress Parlizmentary Party? I
want to know this. The Constitution
(Twenty-first Amendment) Bill has
been before this House. There is an
important aspect of the matter, I
referred to it when I spoke on the
Bill the other day. The Representa-
tion of the People (Amendment) Bill
deals with two Acts, the 1850 Act and
the 1951 Act and the rule-making
section of the 1950 Act, section 28,
and the rule-making section of the
1051 Act, section 168, are not being
amended. According to those sec-
tions, the rules made by the Govern-
ment in consultation with the Elec-
tion Commission have got to be laid
before cuch House of Parliament for
such mndification as Parliament may
deem necessary. What will happen
after this postponement? I do not
know when they are taking it wup
again, whether it is on the next
Tuesday or Wednesday. Barely a
week is left after that, before this
House adjourns sine die. Then what
will happen to the rules? They will
frame the rules behind the back of
Parliament and go into elections,

Mr. Speaker: He may try to con-
clude now.

Shri Hari Vishnn Eamath: You
must give me more time

Mr. Speaker:
finish. ...

Shri Harl Vishnu Eamath: 1 know

the value of time. This is a very
serious matter. I will take two more
minutes, ’

I will ask the Government now
whether they can give a categorical
assurance that in spite of this delay
brought about by their own bungling,
by their own ineptitude, by their own
inefficiency, by their own  short-
sightedness, by their own lack of
vision, which has condemned them—
they stand self-condemned—they will
bring the rules, which are so vital for
free and fair elections, in this House
before the House adjourns and get

Motion under ~ KARTIKA 24, 1888 (SAKA)

He should try to
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them passed by the House and modi-
fied by the House, If they can, then
we may take that into consideration,
but we would not pardon them for
this lapse; they cannot be pardoned.

One word more and I am done, The
Leader of the House referred to the
fact that many members have gone
out to Bihar and UJP. Just because
the business of the Parliament is now
adjusted to suit the needs of his own
Party men, will he give this assu-
rance? Suppose, on some future occa-
sion, some trouble arises in gome
States with which we are concerned
or some of ‘my friends on the Opposi-
tion are concerned and we all go out,
Will he give the assurance that the
business of the House will then be
adjusted and accommodated to suit
our convenience also? It is not a one-
party affair; it is not a one-party
affair, but a democratic Parliament,
All Parties are represented in a
democratic Parliament. This is not a
totalitarian Parliament. Let him give
that assurance also, Will he adjust
the business to suit our needs also?
It he would, then we shall consider
this matter. Otherwise, we shall ask
for a division on this motion and
throw out this motion if we can.

Shri 8. M. Banerjee (Kanpur):
I have only two points. One is what
Shri Kamath has wvery ably argued
about. ...

8hri Nath Pal Elo-

quently,

(Rajapur):

Shri 5. M, Banerjee: Certainly, he
has argued very eloquently about it
Tuesday was the last day fixed after
consultation with you and after your
observations were made. Certain
obgervations were made by us also.
The hon. Minister knew that day
that this was belng postponed berause
there was not the requisite majority
required to amend the Constitution
We agreed to have it on Tuesday,

Now, what has happened i this
You may kindly see the foot-note in
the Order Paper, which reads thus:
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“Not to be, taken up in case the
motion at item No. 8 is adopted.”

What is not to be taken wup? ‘The
items not to be taken up are the
Constitution (Twenty-First) Amend-
ment Bill and the Representation of
the People (Amendment) Bill. You
know that there are numerous
amendments which have been tabled
to these Bills by Members belonging
to various political parties, and natu-
rally these are very important.

As regards the question of loss of
time, I would submit that whenever
we demand a discussion either on
students’ unrest or on anything else,
we are immediately told that he is
having a tight-rope-walking and
there is no time; but even yesterday,
the House had been adjourned for
lack of quorurm for half an hour. Is
that not loss of time? Twice during
the last one week, within seven days,
the House has had to be adjourned
for lack of quorum.

1 fully agree that the Members
have every right to go to their con-
stituencies and attend particularly to
the needs of drought-affected areas.
But I am seeing here the faces of all
those Members from UP who hail
from the districts which are the
worst affected; the Members from
Ghazipur, Deoria, Gorakpur are all
here,

I submit, therefore, that the debate
on these Bills is being adjourned only
to suit the convenience of the ruling
party, because some of their Members
have gone to Bihar and UP just for
getting tickets for the future elee-
tions, If that be so, then the debate
should not be postponed at all

An hon. Member: Question.

Shri 8. M. Banerjee: There is no
question about it; it is a fact, They
ars waiting for it and they are try-

NOVEMBER 15, 1966
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ing for ®. 1 can assure my hon
friend of that,

Therefore, I only plead that the
debate should not be postponed. If it
is golng to be postponed, let the hon
Minister of Parliamentary Affairs
give a definite undertaking here that
the rules will definitely follow and
will be laid on the Table of the
House before the dates of the elee-
tions,

st et R A (weAe)
oeEe WERYT, AT & A9T 3 O gEe
T ¢, % gaw fadg gafaq T wr
g fF gaeYaml & areafawar w4 4
avefagar ag @ fir 9o 93w W
fagre & wraw ¥ amEl W foef
% WA Amag g & g
F WO AE T g

gadr 719 4% & fF €@ A1 e
ar & faqg  gw fag Treev far qr
fof I a%T aF & @07 WY AT, X9 F
weAT  HEAT EY AT AT FET ATE
fF gw & g s ssar Frav =fgo,
# 9 797 g197 § 34 @I § fr 9afa
"eaT ag T AYAZ §, FO AT AT AT
IgT I T Azt 9T wAEAd | A
aiw fogy F& F07 g8 ) fEarg
2TE TN X AR 1 A
qMg & AaT—Fo o F, faET F,
fadrdt oo & w3 AWz § | gafag
W AR & AAS 0w A A
WA oF gl wfETE W ag
AT —FH 97 S—6fra FrAm F ¥
#, afvw I¢ 799 fox 32 gk geande
id W AEA | ST 3 oF arar
¥ ¥g1, A g A1 § 6 I Aaw
T w1 AT GO &1 & 1 gafag
g Wi & wrg § g@ o gw faw

w@T g |
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&t fem qearaw (FrAwqR)
weaer  #EtEw, faw oy gEAr e
qww  giew ¥ fagr o g, ACSE
THa afz gert o g9 wa T
g o g¥ 9% q¥7 Zrgw wiH A
Temgw A & ot @ 1 gafag A
fadgr gz & fe afz 1ow) ol Y
Iug § WA FIEHWT AT @, A afk
CF A& 97 g9 AN W §WT qIAT ar
Iq a9 M9 IA o7 fawre wXA L.
(zmEaw)

Shri Satya Narayan Sinha:
not surprised at the turn....

st o o weAw Agvem, &
g% T AeA & AaT ¥ wFw fe A
I F w@id ¥ gt w7 gfagw
& o1 fadaw &, I9&T T e WK #
37 ¥ 7 w8 5 ag 1w fados #r
oY Tgh 9T T gAT &, IHR 9 T
aifs  #zT % wgTE W W@ aF |

I am

Shri R. S. Pandey (Guna): Certain
constitutional points have been raised
by the Opposition., The House is very
anxious to hear the Law Minister.

Shri Satya Narayan Sinha: gfggiq
FT TgT TTFE WA HAS qF A

T2

1 am not surprised at the turn the
debate on this motion has taken. I
had anticipated it. Therefore, in the
beginning I made this appeal, that it
is because of very exceptional cir-
cumstances that this has to be done,
Most of our Members who are from
the agricultural areas will agree with
me....

stqo wte wAAT : AT wrfese
Tt faen 3, ag oW AEF AT
‘Shri Satya Narayan Sinha: A few

days hence, say a week or so, the
sowing of the rabj crop will be over.

Motion under  KARTIKA 24, 1888 (SAKA)
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Therefore, most of these Members
have gone there in connection with
that. May be there may be other
work also, I do not know, but the
main thing is this (Interruption).

Mr. Speaker: The only question
that has been asked is whether Gov-
ernment would be able to frame rules
and lay them in time on the Table.

Shri Satya Narayan Sinha: When
even an innocuous thing like this has
been so much pressed, I am only re-
minded of this that any stick is good
enough for them to beat us with,

Shri Harl Vishnu Kamath: We will
go on beating youw Don't worry.

Shri Satya Narayan Sinha: So far
as laying the Rules on the Table is
concerned, I shall certainly lay them
on the Table of the House in time and
they will have ample opportunity te
make any comment on them.

One thing more. My hon friend,
Shri Kamath, asked if we have ever
accommodated the Opposition in suen
things. I can cite examples, precedents,
It is not on one occasion....

Shri Hari Vishnu Kamath: Lay a
statement on the ‘Table. I do mot
know of any,

Shri Satya Narayan Sinha: Many
occasions like motions in connection
with the External Affairs Ministry.
Some of the Opposition Members
have come to me and requested that
the date should be changed in order
to suit their convenience, and invari-
ably I have done it

Shri Harl Vishon Kamath: Let we
have it. What about the rules?

Mr. Speaker: He has said that it
will be done.

The Minister of Law (Shri G. S.
Pathak): I cannot place the rules on
the Table until assent is given by the
President. But 1 will keep the rules
ready, such rules as are required by
the new provisions of this legislation,
As soon as assent is given, I shall lay
them on the Table.
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Mr. Speaker: The question is....
Shri H. N. Mukerjee rose—
Mr. Speaker: No more discussion.

Shri H. N. Mukerjee: I cannot un-
derstand this. The Minister has said
over and over again that we shall
not sit beyond the 2nd of December.
Now, is the time-table clear, because
the Law Minister has said that with-
out the President’s assent, he cannot
begin the task of formulating rules?

NOVEMBER 15, 1946
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Shri H. N. Mukerjee: This is pre-
eminently a matter of the rules. So
it the time schedule is clear, it is all
right.

Shri Hari Vishnu Kamath: Wil
they be approved by the Rajya Sabha
also?

Mr. Speaker: The question is:

“That the debate on the Cons-
titution (Twenty-first Amend-
ment) Bill, 1966, and the Repre-

sentation of the People (Amend-

ment) Bill, 1966, be adjourned”.

Shri G, S. Pathak: No, no. The

rules will be ready.

Division No. 6

Achal Singh, Shri

Alva, Shri A.S.

Alva, Shri Joachim
Babunath Singh, Shri
Bal Krishna Singh, Shri
Barupal, 5hri P. L.
Basappa, Shri
Basumatari, Shri
Bhagvati, Shri

Bhakt Darshan, Shri
Bist, Shri J.B.S.
Boreoah, Shri IN.C.
Brajeshwar 'rasay, Shri
Buta Singh, Shei
Chandu, “hrimati Jyotans
Chandrasckhar, Shrimati
Chaturvedi, Shri 5. N.
Chaudhuri, Shri D.S.
Chaudhuri, Shrimeti Kamala
Chavao, Shei ¥. B.
Daljit Singh, Shni

Das, Shri B. K.

Daa, Shri N.T.

Dans, Sbri C.

Desai, Shri Morarji
Deshmukh, Shrimati Vimals
Dey, Shri 5. K.

Dighe, Shri

Dinesh Singh, Shri
Dixit, Shri G.N.

Dotai, Shri Kasinatha
Dwivedi, Shri M.L.
Geijraj Singh Reo, Shei
Ganapati Ham, Shri
Gendhi, Shri V. B.
Ganga Devi, Shrimatd
Gupta, Shri Shiv Charss
Hajarnavis, Shri
Hanumanthaiys, Shri
Harvani, Shri Aosar
Hazarika, Shri J.N.

The Lok Sabha divided:

AYES

Heds, Shri

Jadhav, Shei M. L.
Jedhav, Shri Tulaldas
Jamir, Shri 5.C.
Jamunaderi, Shrimari
Jeshi, Shri A.C.

Iyotishi, Shri L.P.
Khadilkar, Shri

Khan, Shri Shahnewasz
Khanna, Shri Mehr Chand
Kotoki, Shrj Liladhar
Krishna, Shri M.R.
Krishnamachari, Shri T.T.
Kureel, Shri B.N.
Lakshmikanthamma, Shrimati
Lallt Sen, Shri

Mahishi, Dr. Sarojini
Maimoons Sultan, Shrimsti
Malsichami, Shri M.
Malhotre, Shri Inder J.
Manaen, Shri

Mathur, Shri Harish Chandra
Mehrotea, Shri Braj Bihari
Mchta, Shri Jashwant
Melkote, Dr.

Minimnta, Shrimati

Mirze, Shri Baksr Ali
Mishra, Shri Bibhuti
Misrs, Shri Bibudhendra
Mishra, Shri M.P,

Miws, Shei Mahesh Dutta
Mohanty, Shri Gokulanands
Morarka, Shri

More, Shri K.L.
Mukerjee, Shrimatl Sharda
Murti, Shri M. S,
Muthiah, Shri

Naik, Shri Maherwar
Maskar, Shri P. S.

Pande, Shri K, N.
Pandey, Shri R.S.

12.38 hrs.

Pandey, Shri Vishwa Nath
Panna Lal, Shri

Patel, Shri Man Sinh P,
Patel, Shri P. R.

Patel, Shri Rajeshwar
Patil, Shri 5.B,

Patfl, Shri 5K,

Pattabhi Raman, Shri C.R.
Prabhaker, Shri Naval
Pratap Singh, Shri
Raghupath Singh, Shri
Ral, Shrimati Sahodes, Dai
Rajdeo Singh, Shri

Ram Sewsk, Shri

Ram Subhag Singh, Dr.
Rem Swarup, Shri
Ramanathan Chel
Ramdhani Das, Shri
Rananjsi Singh, Shri
Rene, Shri

Ranga Ruo, Shri

Rao, Shri Jaganatha
Rao, Dr. K. L.

Reo, Shri Muthyal
Roo, Shri Ramapathi
Raso, Shri Thirumala
Raut, Shri Bhola

Ray, Shrimati Renuks
Reddi, Dr. . Gopala
Reddy, Shri R. Surender
Roy, Shri Bishwanath
Sadhu Ram, Shri
Saraf, Shri Shum Lal
Sen, Shei P, G.

Sheh, Shri Mansbendra
Sham MNath, Shri
Shankaraiys, Shri
Sharme, Shri K.C,
Shastrl, Shri Ramasand
Sheo Narsin, Shri
Shinde, Shri

» Shri R.
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Shukla, Shri Vidya Charan
Shyamkumari Devi, Shrimati
Siddananjappa, Shri
Siddhanti, Shri Jagdev Singh
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Dr. B. N.

Singha, Shri G.K.

Sigha, Shrimati Remdualari
Sinha, Shrimati Tarkeshwari

Alvares, Shrl

Bagri, Shei

Banerjee, Shri S.M.

Barua, Shri Hem
Chakravartty, Shrimati Reou
Elias, Shri Mobammad
Gupta, Shri Kashi Ram
Imbichibave, Shri

Kachhavaiya , Shri Hukam Chand

Kakkar, Shri Gour] Shankar

Mr, Speaker: The

rusult of the

Soatak, Shri Nardeo
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Surya Prasad, Shei

Swaran Singh, Shri
Thomas, Shel A. M.
“Tiwary, Shei D. N.

Tiwary, Shri R. 5,

Tripathi, Shri Krishna Deo

NOES

Kamath, Shri Hari Vishnu
Kandappan, Shel 5.

Kar, Shrl Prabhat
Kripalani, Shri J.B,

Lahri Singh, Shri

Lakhan Das, Shn
Lirnaye, Shri Madbu
Lohis, Dr. Ram Manchar
Maurys, Shri

Muhammad [ieail, Shri

Imsurance ( Amuli) Bill

Ulkey, Shn

Ulakas, Shri Ramachandra
Upadhayaya, Shri Shive Dum
Vaishya, Shri M.B.

Vanna, Shri Raviodra
Veerabasappa, Hhri
Venkatasubbaish, Shri P.
Vermas, Shri Balgorind
Verma, Shri K.K.
Vidyalankar, Shri A. M.

Mukerjee, Shri H.N.
Nath Pai, Shri
Pattnayak, Shel Kiben
Pottekkat, Shri
Samants, Shri 5.C.
Shastri, Shri Prakash Vir

Singh, Shri Y. D.
Trivedi, Shri U.M.
Warior, Shri
Yajnik, Shel

WO wFET - gz g ®W Wi

division is: Ayes: 153; Noes: 30.
The motion was adopted,

Mr. Speaker: The Leader of the
House has not voted! (wmaw)

Mo OV A Sfgan (FEaETR ):
wew wgted, a@ A1 P W g
21 & it I avg T AF o 916 Feaw
2 fifwdr | WY FIOwET #r oa e
agi yege g€ & 9% AT F @t qg
geAT Figar g i aar gz g7 A
¢ frgwrt Famifeal # gard wgrw
¥ AT THZ WY WA AT A 17 AT
qg 97 &1 g1 e, w7 ap @
§ fag wmr

werw mgRy ;. FE ar ET q7
it & | ¥ & W § IFar Teveww
wE FTE | '

We TH WY Wifgwr ¢ Az
faeft 7@ &) 5 ¥ I ®@Tw
QEAET gT AT TRT & WY qET & e,
7 WY wndwr 2oy gyl 9 wA
W d

ST ot 5T T

12.39-1/2 hrs,

EMPLOYEES' STATE INSURANCE
(AMENDMENT) BILL—contd.

Mr. Speaker: Mr. Narcndra Singh
Mahida to continue his speech.

Shri Narendra  Singh Mahida
(Anand): Yesterday I was referring
to the new sub-section 51D proposed
in clause 23 regarding accidents hap-
pening while meeting an emergency.
It an employee renders emergency
service to rescue or protect persons
who are injured or imperilled or
avert damage to property, he shall be
protected.

In ‘clause 24 there is provision for
dependents. Occupational disease
will be considered as employment
injury. In clause 26, there is prowvi-
sion for referring to medical boards
and appeeals to medical appeal tribu-
nals and employees’ insurance courts.
While the scheme provides for medi-
cal relief, sickness and benefit during



